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The application is disposed of in
terms of the order passed in separate

Vice-Chaiman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

-------

186 of )006 _ .
O.A. LT
v’ ‘
' 07.08.2006
) DATE OF DECISION ....ccovcovirvccrmsonnene
- Md. Khairul Hussain _
rereeressmesessenasshbssarananan R —sbnnvas s e s aRE aamn b hes arEse e R s nn e sa s b ararnnre Applicant/s

Mr A.K. Roy, Mr L. Wapang and Ms. M. Ghosh | :
... Advocate for the

Applicant/s.
- Versus -
Union of India & Others ‘
eecrererivrtsseassaare st er s ar e e are e acenrneressse st ot sass eeerrrevreerevenereaes Respondent/s
Ms 1. Das Addl. C.GS.C ,
......................................................................................... Advocate for the
r ' : Respondents
CORAM |
HON’BLE SRI K.V. SACHIDANANDAN, VICE-CHAIRMAN
HON’BLE SRI GAUTAM RAY, ADMINISTRATIVE MEMBER
1. - Whether reporters of local newspapers XéfNO :
may be allowed to see the Judgment?
2.  Whether to be referred to the Reporter or not ? ;éslNo

3.  Whether to be forwarded for including in the Digest
Being complied at Jodhpur Bench ? }Ies/No

4. | Whether their Lﬂrdships wish to see the fair copy
of the Judgment ? _
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. Tezpur, District: Sonitpur, Assam.

X

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

Original Application No. 186 of 2006. |
Date of Order: This is the 7th day of August 2006.

The Hon’ble Sri K.V. Sachidanandan, Vice-Chairman.
The Hon’ble Sri Gautam Ray, Administrative Member.

Md. Khairul Hussain

Working as Tailor
Undér the Commandant
155 Base Hospital, C/o. 99 A.P.O.

4

...Applicant

'By Advocates Mr AX. Roy, Mr L. Wapang and Ms. M. Ghosh.

- Versus -

1.  The Union of India,
Represented by the Secretary to
Ministry of Defence,
Sena Bhawan, New Delhi.

2.  The Under Secretary,

Ministry of Defence,
Government of India,
Sena Bhawan, New Delhi.

3. The Director General of Medical Services (Army)
- Adjutant General’s Branch
Army Head Quarters,
‘L' Block, New Delhi - 110 001.

4. The Commandant,
155 Base Hospital
Clo - 99 APO.

*

. . . Respondents.
By Advocate Ms U. Das, Addl. C.G.S.C. |

* & & 8 O B 0

ORDER (ORAL)

K.V. SACHIDANANDAN (V.C.)

The Applicant. was appointed as Tailor to repair and
stitching of cloth comprising of different wards and department under

the Army Hospital as Group ~ D (Non-Mini:-;teri‘ )] employee). The




Ve

‘Minis‘try of Health and Fexﬁily -Welfare, Government of 'India vide -

nouﬁcatmn dated 28.09. 1998 enhanced the rate of Hospxtal Pahentf

Care Allowance to orher Group - C and Gmup D employees The

‘-Appllcant stabed that as per the gmde}mes dated 04 02 2004, the '

Apphcant is entltled to ger the said allowance But the Respondents

dld not pay the sa;d benefit to the Apphcanr Aggrieved by the said

,maction of the Respondents the Applicant has filed t}ns apphcabon»

seekmg the following reliefs: -

“) To direct the Respondents to suitably
modify the Orders/letters dated: 17/11/2005
(Annexure - VII) and 22/11/2005 (Annexure -
“VIII) by adding tailor as eligible category to
receive HPCA/PCA as per guidelines under
Letter Dated 04/02/2004 (Annexure V) :

iiy = To grant HPCA to the apphcant wef
month of December’ 2005 i.e. from which date .
fhe same has been stopped.

2

‘l!l) : Any other- rehe‘f or :e]iefs as your .
Lordships may deem ﬁt and proper."- » -

27 . Heard Mr AK. Roy, learned Counsel for the Apphcant and

f Ms U. Das, lear ned Addl. C G S.C. I'or the Respondents

3. - Mr AX. Roy, }een'oed Counse}' for the Applicentsnbmi‘tted_ =
that he will be satisfied if a direction is given to"the Applicant to file a

i'epresentation b'efofe the Responden't No: 3 within a l:ime‘ frame and

.dxrect t:he Respondent No. 3 to consider the saxd repxesentahon thar‘

the Apphcant proposes to file w;th a speaking - ordel Mg’ U Das,

g

learned Addl. C.G. S .C. for the Respondents submltted that she has no

objection if sich a course is adopted. .

4 o Inv the' inferest'of justice this Court directs ‘that the _

Apphcant shaﬂ F le a compr ehensxve representat:on befoxe the 3rd

Respondent thhm a perlod of two weeks from the dabe of recexpt of




/mb/

the order. On receipt of such representation, the Respondent No. 3 or |
any other Competent Authority shall consider and dispose of the same
and communicate the same to the Applicant within a period of three

months from the date of receipt of the representation.

" The OA. is disposed of as above at the admission

=

~.

stage itself. No order as to costs.

{(GAUTAM RAY) (K.V. SACHIDANANDAN)
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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 IN THE CENTRAL ADMINISTRATIIVE TRIBUNAL
GUWAHATI BENCH :: GUWAHATI

[An application U/s. 19 of the Central
Tribunal Act, 1985}

Administrative

ORIGINAL APPLICATION NO. \ g ’e /2006

MD. KHAIRUL HUSSAIN.

-¥ersus-

---- APPLICART.

THE UNION OF INDIA AND OTHERS.

---- RESPONDENTS.

I R DEX
3L. HOQ PARTICULARS PAGE NUMBER
1 |Application \ ‘5
) Annerure e'I ‘
. , ‘4 — V6.
3 Annexure - II -
- \¥ - \q
4 ‘Annexure - I11 v G
20 — 23.
3 Annexure - IV _
B | : 2"! _ 27)‘
6 Annexure - V 2 6 2 2
7 TAnnexure - ?I :
33 -
g Annexure - VII i
: - 34 — 79
9 Annexure - VIII . :
FILED BY: -
' . * LS “
FOR OFFICE USE: Liwausapeuy
ADVOCATE

Signature.
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DISTRICT: SONITFUR
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATIBENCH :: GUWAHATI
[An application U/s. 19 of the Central Administrative
Tribunal Act, 1985]
ORIGINAL APPLICATION NO. 'g@ I20b6
MD. KHAIRUL HUSSAIN. : _
| | e APPLICART.
' . -Versus-
THE UNION OF INDIA AND OTHERS. |
| " —--- RESPONDENTS.
LIST OF DATES

SL | Dates Particulars Paras | Annexure | Page

No| o : | No.

1 {8.11.1995} Letter issued by the Under 4 (i) |1 ,
Secretary, Ministry of Defence A
regarding grant of HPCA/PCA to |
ali group 'C’ and D’ employees.

Accordingly applicant got the
HPCA ,
2 ]20.1.1997| Corrigendum No. 230809/1/M-3 4(iv) {11
| < re_gar‘ding categaries of empioyees ‘ | 4
-1 showing entitlement of HPCA/PCA
wherein Tailor was specifically
‘ mentioned.

3 {28.9.1998 Notification/letter enhancing the |4(v) [III
amount of HPCA/PCA ‘ 4-5

4 [2.1.1999 | Notification/letter further a(v) [IV ~
enhancing the amount to Rs. 700 A
and Rs. 695 for Group ‘C” and




.| Group ‘D’ respectively.

14.2.2004

Consolidated letter regarding
detail guidelines about grant of
HPCA/PCA according to which the}
applicant is entitled to get

allowance.

4{vi)

16.7.2004

Schedule pf work of tailor

4(vii)

VI

17.11.2005

Letter of Ministry of Defence .

whereby the authority categorised|-

the Group *C’ and Group 'D°
employees and viherei_n ‘Tailor’
has been exciuded from getting
HPCA/PCA

L

4(ix)

Vil

52.11.05

Letter of Director General of
Medicat Services(Army) wherein it

| has been stated that only those

categories which have been
mentioned in the'le:tterdated:
17.11.2005 are entitled to get
HPCA/PCA and accordingly the
applicant (Tailor) has been

| excluded.

4(x)

VI
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DISTRICT: SONITPUR

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATIBENCH :: GUWAHATL =

{An application U/s. 19 of the Central Administrative
Tribunal Act, 1985]

ORIGINAL APPLICATION NO. f/g{} f2006 - '

'IN THE MATTER OF:
MD. KHAIRUL HUSSAIN,

Working as Tailor,

Under the Commandant,

155 Base Hospital, C/o. 99 A.P.O.

Tezpur, District: Sénitbur, Assan.
--—-- APPLICANT.

-V¥ersus-

1) THE UNION OF INDIA,
Represented by the Secretary
to Ministry of'Defence,"

Sena Bhawan, New Delhi.

2) THE UNDER SECRETARY,
. Ministry of Defence,
Government of Indisa,
SenavBhawén, |
:New Delhi.

3) THE DIRECTOR GENERAL OF
MEDICAL SERVICES, (Army),

Adjutant General’s Branch,

Md L(;LQ‘!)TLL} 'H'L{Sg QJKVL
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Army Head Quarters, ,
‘LY Block, New Delhi - 110001

¥ COMMARDANT,
155 Base Hospital,
CYo. 99 APOC.

---- RESPONDERNTS.

»

DETAILS OF APPLICATIONS -

- 1) PARTICULARS OF THE ORDER/ORDERS AGAINST WHICH

Md -

THE APPLICATION IS MADE -

The application is directed against the
‘following orders/letters - |

iy o Order/letter Vide No. 7(1}/2000/D (Med)
'Dated:_17{11/2005 igsued by the Under Secretary,
Ministry 6f Defence, Government - of Indis.
}(Annexure - VIIY.

ii}y  order under No. B/32/52/PHCA/DGMS-3B
 Dated: 22/11/2005 issued by the Director General
of Medical Serviceg (Army). (Annexure - VIII),

and also

iii} ' Against the action of the Respondents in
_non—gfanting of HPCA to the Applicant.

2) JURISDICTION OF THE TRIBUNAL -

- The applicant declares that the subject
matter of the applicant is within the jurisdiction
of the Hon’ble Tribunal. '

Contd..

I<ha) euf HQSSQM



'3) LIMITATION -

| The applicant a&lso - declares that " the
‘application is made within = the period = of
Iimitation.as has been,prescribed under Section -
21 of.the,Administr;t;ve'Tribqnal Act, 1985.

' 4) FACTS OF THE CASE -

© 1) The Applicant is a Citizen of India and s
egident of the Tezpur in the Digtrict of
Sonitpur, Assem and is entitled to all the rights
and privileges as guaranteed under the Conatrmnuon

. of Indis and the laws framed there under

ii} That the Applicant was appointed as tailor
" . to repair and stitching of c¢loth comprlslng of
" different warda and department under the Army

Hospital as Group - D {(Non - Ministerial
employee) for stitching of dreéses with regard to
Med - 1 'and Med - II, Surg - I and Surg - II and
Skin ward, Fam - I and Fam - II and eye, ENT,
JCO’s and ICU ward. and OT and other wards and also
for repairing of clothes uged in thege wards.

iii) - That the Applicant states that, vide
letter Dated: 08/11/1995, issued by the Under
Secretary, Miniatry of Defence addreaszged to the
‘Chief of the Army staff steting inter-alia sabout
zanction of the Presideht about grant of.Hospital
Patient Care Allowaﬂcerflh short HPCA) to Gfoup -
\Cr and Group ‘D’ (Non¥Ministerial) excluding
staff nurses employedﬂin Army Headquarteré Units
having 30 beda or more Rz. B80/- snd Rs. 75/-

Contd..

Ma. Khave ul %w_gqm | o
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per month w.e.f. the date of that. order.
" Accordingly, as the applicatign wag eligible to
get the gaid allowance as a Group - D employeg,'
he wes extended the aame benefit élong wﬁth other

Group - D employee.

A copy of the Order dated:
08/11/1995. is saennexed herewith
and marked;as ANNEXURE - I.°

iv) _ Thet the Applicant =3tates that, the
Reapondent accordingly by a corrigendum No.
230809/1/M-3 (B} Dated: 20t Japusry’ 1997 duly
categorised the employeeg of Group - C and Group
- D showing the .entitlement of proposed Patientv
Care Allowancesz/ Hospital Patient Care Allowances
per month. The Applicant who is working as tailor
was placed at Serial No. 11 as Group - D employee
showing his entitlement as Rs. 75/- pet month

apart from the reguler pay and allowances.

A copy of the corrigendum dated:
20" January’ 1997 is annexesd here
with and-marked as ANNEXURE - 2.

v) _ . That the applicant~states'that, Ministry
~of Health and Family Welfare, Government of‘lndia_
vide its notification/letter dated: 28/09/1998
énhanced the rate of HPCA for Group - ‘C’ and

- Group - DY (non—Ministeri&l Empioyees)‘from Ra3.
80/- to Rs. 160/- and from Rs. 75/- to Rz. 150/-
ber month w.e.f. 01/08/1997 and the .rate ‘was
further enhanced to Rs. 700/- and Rs. 695/- p.m.

1}

Contdm
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respectively  w.e.f  29/12/1998  Vide  No.
28015/41/98-H Dated: 02/01/1999.

Copy of the brdér/letters dated:
28/09/1998 and  02/01/1999 are
"annexed herewith and marked as
- ANREXURE —'III-and ARBEXURE - 1V

respectively.

vi) * That the, applicants states that, the
- Government of Indis, Ministry of . Health and
family Welfare wvide lettef No. 2.28015/724/72001-H
dated: 04/02/2004 ‘addressed to Director General
of Heslth Servicesg, Nirman Bhawan;- New' Delhi,
informed that the Ministry of Finance . has
suggested the .3a8id Ministry  to éome‘ up witb a
~clear cut policy for payment of HPCA/PCA to Groqp
- C and D (Non-Ministerial Employees) working in
hospitalsQ Dispénséries and Organisationg be
evolved. Subseguently with consultation with
'Department of Personnel and‘Training and ﬁinistry
of Finance, it was decided that in the light of
the Cabinet decision in the payment of HPCA/PCA
it may not be sppropriate to lay down the policy
for HPCA/ECA as major parameters of the Policy
have already been decided. inatead, perhaps &
consolidated letter is iszsued in _consultation
with Difector General of Health Services to
‘remove all ambiguity in this‘regard. Accordingly,
sdequate guidelines ‘regarding HPCA/PCA were given

in the said letter,

Copy of ~the letter Dated:
04/12/2004 is annexed herewith
and marked as ANNEXURE - V.

Contd.. .

AMJQ Khot 7af Hussain
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vii} That the applicants =states that, reference
has been drawn up vide Unit part - I order No.

154/6/2004 Dated: 16/07/2004 superscribed that
tailoring - services to the Wards/Department will
be provided as per the programme below. It has
been-madé clear that in-charge was (Ward‘Master},

- Department was depogit- the éloth requiring
repair/stitchinc is tailoring shop between 1300
hourz to 14900 hours on the déy s per achedule
and endorse the number of cloths in the’ reglstrar
malntalned by the tailor and zigned with date and
time. It was alsc made clear that they will
'ccllect the repsir/stitch cloths and the next day
between 1300 hours to 1400 hours.

Schedule of the work of Tailor is

&nnéxed herewith and marked as
ANNEXURE - VI.

viii} That the applicants states that, 1in
defence to the letter dated: 04/02/2004, the
eligibility <criteria has been formulated in
consultation with the Director General of Health
Services wherein it has categofiéally mentioned
that HPCA is admissible to all Group - ‘C’ and
*Df (Non-Ministerial Employeés}. As such the
applicant being a tailor and not within the
purview of nursing person 13 entitled to HPCA @

Rg. 695/- per month.

ix) “That the applicants atates that, the
Government of Indis, Ministry of Defence, vide
letter No. 7(1y/2000/D{(MED} Dated: ‘17/11/2005
informed &ll the wings of Defence Services which

Contd..

Md. IKhaiten! Hussain -



includes Chief of the Army staff with regard to
grant of HPCAfFCA. te Group 1*C’ and- D {Non
Minigteriael Employeeé) of Armed "Forces
Hospitaele/Medical Establishments maﬁe a
| comparative statements cate@orising the Group ‘C’
and ‘D’ {(Non-Ministerial Empioyees),eligible for
grant of HPCA/PCA az regard to Hospitals(Medical
Eatablishments within the army. Tailoring has
been deleted from the eligibility category. It
may be pertinent to mention here that categoriés
like  Ward  Sahayak, Safaiwala/Safaiwali,
washernman, Barber, Fgmaie Attendant}~ cook and
Ward Boy have been categorised as eligible for
HPCA, but the tailor has been deliberately
excluded without sny resasong in vieclation t©oO thé
order dated: 04/02/2004 (ANNEXURE - V to the
Application) . - -
A copy of the impugned order
dated: 17/11/2005 is annexed here
with and marked as ANNEXURE - VII

x)}' That the applicénts atates thét; theregafter
the Director Generél of Medical Services  {(Army)
issued =a lettgr vide No. A8/32152/HPCA{DGMS—BB
Dated: 22/11/2005 dealt with the enhancement of
HPCA to the Group - “C~ and[Group - “D”.(Noné
Ministerial Employees} a3 well ag employegs who .
were excluded from bayment ‘of auch eallowances
were considered after they have _approeched
different courts. Acccrdingly; . Ministry of
Defence have also tékeg~up the‘mattef»aeparately_

~for extending the benefits éfienhancéd BéCA to
the entire eligible Group - “C” end “D” OF AMC '

Unite. Accordingly . revised rates have - been

Contd..
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granted in <c¢consultation with the Ministry of
Finance wiﬁh retrogpective effect; ;t has also
“been further mentioned that w.e.f. 17/11/2005
HPCA/PCA i§ entitled only to those catégories
which have sgspecifically mentioned in the appendix-
Dated: 17/11/2005. As such the applicant is
before this Hon'ble Tribgnal ag vregard ;seeking
parity 1’ employment a8 well as safeguard of
Article - 14 and 16 of the Constitution of India.

A copy of the impugned order.
dated: 22/11/2005 is annexed here
with and marked as ANNEXURE - VIII

Xil That the applicant states that, by nature
. of work as per schedule of work given by the
authority, a tailor ig reguired to come to close
contact with all types of patients to take
measurements of those patients to'prepare cldths
and also to repasir the dresses used by various.
type of patients and hence any type of disease
may, &t ant time, catch to the taildbrs:'and hence
the tailors should be "extended the benefits of
~ HPCA/PCA as, has been' given to other Group - D
A employees.ABe it also stated here that though &
cooks never come} to «<¢lose contact with aﬁy.

patient, but they have been given the beﬁefits.“

¥ii) That the applicant -astates that, the post of
tailors fulfils all the eligibility criteria as
have been mentioned 1in the 'guidelines Dated:
04/02/2004. Be it stated here that being a
tailor, he belongs .to Group‘— ‘D’ employee whose'
pay scale isg lesg than Rs. 4000/- and there 18 no

promotional avenues and hence tailors have been

Coentd..
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included in the eligibility categories and non
inclusion is illegal and unjustified. More szo,
'whqn the hoépital where he workg, there ére more
‘than 30 beds. | | - |

, Being aggrieved with the decigicen of the
authority and with the -impugned érdersfletten,
the applicant approached this Hon’ble Tribunal by
filing this application\on the following grounds

amonget .others -

$) GROUNDS OF RELIEES -

iy For that, the. abplicaﬁt being &n emplovee
under the Defence headed by the Chief of Army staff and
being & Group - ‘D’ employee iz entitled to HECA.

2} | For that, the Government of India, Ministry
of'Hgélth'and Family.Welfare formulated the scheme:
for extending HPCA to Group - “C” and‘Gfoup - “p~
(Non-Ministerial Employees) whose pay scele is
_less than Rs. 4000/- and there is no promotional

. avenues and to avoid such frustration anongst
thege categories‘of employeas these'allowances of
'HPCA . has been  granted and accordingly " the
applicant was in receipt of the salid allowances in

exceg3a to his regular pay and allowances.

3) For that, in any view -6f the matter  the
imﬁugned orders are‘ex—facie illegsl, unjust and.
liable  to be modified to the exteﬁt'giving tailor
g3 eligible Group f'“D: empioyee to receive HPCA
with retrospective effect.

: ' o | Contd..
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Fef that, there should be pariéy in
employment tailoring being a patt oﬁ the Army
Medical Corps is eligible to HECA at par with
other Group -  “D” employees such as Cook,

<afaiwvalaa, Safaiwelli, etc.

That there cannot be any rationalism in

regard tc payment of HPCA or discrimination

' bgtwéen two employeeé of the s=ame group holding

vanalogdus pay scale-being under cedre. , .

. For thart, the'impughed orders needs to be

interfered for the reascn that the;tailor hes been

- purportedly deleted from the array of cetegories

contained in 20/01/1997.

For that, there should have been some

. justification for excluding tailor from the

categories of entitlement of HPCA. AS . 3uch,

impugned orders are bad in law and lisble to be

modified including tailor a3 & part of ° the
eligible employee to'be entitled for HPCA at par

with his counterparts.

For that, the action of the Respondent
authorities is in violation of Article - 14 and 16
of the Constitution of Indis.

For that, the impugned - drdérs .are
arbitrary, unjust and maelafide are lisble to be
modified for the ends of justice. |

6) DETAILS OF REMEDIES EXHAUSTED -

Applicants a3tategs that. a3 the ‘authority
‘after conaidering the consolidated guidelines,

Contd..
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_issued the final order Dated: 1?/11/2005 and :
- 22/11/20085, the appllcant has not approached the

authority by flllng 8ny repregentation and

directly approached this Hon’ble  Tribunal
challenging the unequal treatment . of the

authority.

h MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY

OTHER_ COURT -

'The Applicant further declares that, he
had not filed any application, Writ Petition, or
suit regarding this hatter before any court or any
chef.bench éf this Hon’ble Tribunal nor any such

petition ot auit ig pending before any of them.-

g) RELIEF SOUGHT FOR -

i)

ii}

Under the above facts and circumstances
of the case stated above, the applicant prays for
the following reliefs - '

To Direct the Respondents' to suitsably
modify the Orders/letters dated: 17/11/2005
(Annexure - VII} and 22111/2005 {Annexure - VIII)
by addlng tailor as eligible category to receive
HPCA/PFA as per guidelinez under Letter Dated:
04/02/2004. (Annexure - V). |

To grapt"HPCA £to the 'applicant w.e.f.
month of December’ 2005 i.e. from which date the

aame has been stopped.

Contd..

Md. ’(kq?.}c,c.,(f ”—ksﬁgo\}f\,\‘
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1ii} Any cther relief or reliefs as.your-Lqrdships

mat deem fit and proper.

iviCost of the application.

9) INTERIM RELIEF PRAYED FOR -

Under the above facts and circumstances stated
above, the applicant does not pray any interim

relief what-go-ever. .
, ’ ,

B 10) THE APPLICATION HAS BEEN FILED THROUGH ADVOCATE

1}y Mr. S.C. Biswas,
2) M.

. 3) Mr.

4) Mr.

11) PARTICULARS OF THE POSTAL ORDER -
(&) 1.P.0. No. 2G & 2258714
(b) Date -  ag.%.-ok

(c} Payable at - Guvw <ok

12) LIST OF ENCLOSURES -
As indexed in the INDEX.

. R | - . Contd.. -
Mok - Khalseu!l Hussal an



I, Sri. Khaitul Huseain,S/o0. Late. Ismail,
B aged about years, Reg;dent of Saikis Chuburi, Muglim
Gaon, -‘P.S. Dékargaon, Tezpur, in the District of -~
1Sonitpur, Asgam, do hereby verifY that the zstatements
made in péragraphs of the accompanying application are
true to my knowledge, and bélief and'that I have not

suppressed an? material facts.

'And;_I set my hand on this verification today
the_30 # day of July, 2006 at Guwahati. - .

: Md . 1<ha sl Husso f A~

e e e LT L L e e ST,

Contd..
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ANNEXURE - I.

No. 32152/Careeer/DGMS-
3(Bj/ 3168/93/D(MED]

Government Qf Ihdia,
. Ministry of Finance.
New Delhi, the 08%™ November’1995
To, : N |
The Chief of the Army Staff,

Subject: GRANT OF HOSPITAL PATIENT CARE ALLOWANCE TQ GROUP
- “C” AND GRGUP - “p- \NON*MINISTERIALJ HOSPITAL ‘
EMPLOYEES. :

-Slr,

1. I am dlrected to convey the qanctlon of the ‘President to
the Hospital Patient Care Allowanqe to Group - “C” and Group
- D~ (Noﬁ-Miniéterial} emplovees éxcludinq Staff Nufses
' emplcyed in AMC Units havihg'BO begs or more i Rg. B80/- and
‘Re. 75/- per 'month 'résgeCtively"w.e.f. -date of issue of
these ofders gubiject to the condition -that‘ no Hight
Weightage Allowance and Risk Allowanée iflsanctioned by the
Central Government, will be admissiblé to these employees.

/

2. '~ The Expenditure are involved will be met our of the
Budget grant of . the concerned hoapltals. '

3. This \issues with the concurrences of Minisry of
Finance vide their U.0. No. 1102/PD Dated: 31.10.1995.

g

Sd/-"illegible,

Attested by - {6.S. Virdi} !
S N ‘Under Secy to the
Advocate. ‘ ‘Govt. of Indisa,

Contd..
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:Cogg to:

The CSDA (5C) Pune
’ {EC} Patnsa
{CCY Meerut
{NC} Chahdimandir

Copy signed in INK

The Minister of Health and Family Welfare

Nirman Bhawan, ©New

(Department of Family Welfare),

Delhi (OS5 Section - 3 copiesg).

C5DA, New Delhi, The DADS, New Delhi.

Pune, Meerut, Dehradun, Patna,

Senior Deputy DADS,

Bombay, and Calcuttsa.

The ‘CDA {(MC} Meerurt, (FYSi. Calcutte, (AF) Déhfadun,
{(Navy} Bombavy, (MC) Jammu. '

-,

AFA (AC-PB), AFA (B), AFA (W) - 2 Copies.
DGMA (Army) - 30 copies, DGAFMS - 5 Copies, DGMS. (Air),

DGMA (Navy).

D (Civ-1), DGOF, D (Appts), D (Fys}, D (CIV - II}, DFA
(MS) No. Z. 28015/41/98-h (i) » |

»

15. Secretary, Hailway Board, Ministry of Railwavys,

Rail Bhawsan, New Delhi.

16. GSecretary, Minigtry of Home Affairs, North Block,

New Delhi.

Contd..
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19.

21.
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The Secretary, Ministry of Home Affairs, AUT
Divigion}, North Block, New Delhi.

Ji

DDG (M)/ADG(HA) /DDA (H)/MH Section/Leprosy Section
/ME Section. o

/

PH Section, CCd Section/ME (UG} Dezsk/ME (PG) Desk/
CGHS (P)/Finance Desk - II. | '

PP3 to Secretary/PPS to AS (H)/PS to JS (SB)/PS to
J3 and FA. '

Section Register/Guard File.

Sd/- Illegible
(LAL SINGH)

Under Secretary to
~ The Govt. of Indis.

Copy, also to -

1}

2

Shri. Ram Kishen, Co-Convenor, Joint Ceouncil of
JACHEU, CHEF, ESI & AIMMS, K-45, Srinivéspuri, New
Delhi - 110065. |

Shri. R.B. Pandey, Convenor, Joint Council -of

JACHKU, CHEF, ESI s AIMMS Unions, H.Q. Agarwal
Bhawan, G.T. roed, Tis Hazari, Delhi - 110054,

. | Sd/- Illegible
Attested bY _
Ag%vﬂbb (LAL SINGH)

vocaie. :
ad Under Secretary to

The Govt. of India.

Contd..
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ANNEXURE - II.

Headquarters
Eastern Command
Fort William
Calcutta - 21.

No. 230809/1/M-3(B} . Dated: 20%™ Jan 1987

"HO 4 Corps (Med) 'CH({SC) Calcutta - 27

v

| _OF HOSPITAL PATIENT CARE ALLOWANCE TG
GROUF - C AND GROUF - D (HON-MINISTERIAL) HOSPITAL
EMPLOYEES REGARDING CORRIGENDUM .

1. A copy of the Government of 'India,_ Miﬁistry Qf
Defence corrigendum, No. PC to MF No. 32152/Hosp/PV/
DGMC-3 (B} Dated: 20 Jun 97 cn the ‘mbove subject is
forwarded  herewith for infcrmat;oﬁ énd further

necessary s8ction.

8d/- Illegible,

(R C Sharma)

Colone |

ASH

For DGMC
Enclosed: As above

COPY OF THE GOVT OF INDIA CORRIGENﬁUM NO PC TO MF NO.
3252/H0OSP/PC/DGMS -3 (B) DATED: 20 JUN 87,

et e . o - — - - R G AE - — - - = M A S M G W e e — e e e e e A e AR am em e e

| AS ABGVE |
Attested by - No. PC to MF No. 32152/Hosp/
A ©  PCA?DGMS-3(B)/1568/97/D
Advocata Govt. of India,

Ministry of Defence,'
. ' h New Delhi, the 20%" Jun 1987

Contd..
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CORRIGENDUM -

_Government letter No. 32152/Career/DGMS-3(B)/3166/
93/D {Med), Dated: 8™ November sz follows -

*

1) The expenditure will be debitable to Minor head
104/Civilians (Pay and allowancesg)} of Major Head .
2076-D3SE.

. , The. eﬁtitled'categories wil; be as per
Appendix ‘A’ attached to this cofridendum.

2) The entitlement of the Hospital Patient Care |
Allowance will bg'as per the Pay and Allowangesp
allowed ususally. _

3} Para 2 and 3 of the Government lettéer dated: B°F
November’ 1995 will be serially numbered a&s Para

- 4 and 5 respectively.

4 This issues with the concurrence of catpace
- {Finance) vide No. 769/AG/PD Dated: 11.6.97.

Sd/- illegible,
G.S. Virdi

Undgr Secy to the
Govt. of India,
Tele - 3016604,

Contd..
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APPENDIX - A,

STATEMENT OF GROUP “C” AND “D“ STAFF - CATEGORY WISE

51, g "~ Proposed Patient
Mo, Cazegory o Group Care allowance per
. _ individual per month
1 Junior Physiotherapist C : _80
2‘ Gécupational Therapist - C 'SG
3 Senior Dietician c 80
4 Junior Dietician C 80
5 Medical Social Worker  C 80
6 3Speech Therapist C 80
7 Carpenter -~ C - 80
8 Tin --- c ' 80
9  Painter C g0
10 Boot maker (EBR) c - 80
‘11 Tailor | D 75
12 Cook - D T 75
13 Washer man (Dhobi) D 75
14 Ward Sahavika D 75
15 Mate D 75
16 Barber D ) 75
17 Lebourer (Mazdoor) - D 75
18 Male Attendent D 75
19 Chowkidar ‘ D - 15
20 Sweeper (Safaiwali/ D 75
Safaiwala) ' |
21 Female Attendant D 75

Attested by
Sq# o~

Advocate.

antdm
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ANNEXURE - III.

; - No. Z.28015/26/98-MH (H)
; GOVERNMENT OF INDIA
MINISTRY OF HEALTH AND FAMILY WELFARE -

Nirman Bhavan, New Delhi~

Deted: the 28" September, 1998

To., ,
1. The Director General of Health Services,
Nirman Bhavan,
-'New Delhi.

', -2. . The Director,
Central Government Heelth Scheme.
. Nirman Bhavan,

New Delhi.

Subiect: Revigion of rate of Hospital Pa;ient Care.

Allowasnce/Patient Care Allowence.

Sir,

I am directed to convey the &anction of the

President to revisge thé rate of Hospitael Patient Care

‘Allowance payasble to- Group - ‘C’ and ‘D’ (Non-

Ministerial)  hoapital ~ employees and Patient Care

Allowances pavable to Group M and D’ {Non-

Ministérial) C.G.H.S employees, w.e.f. '1:8.1997. The

revised rates will be as under -

i} Group ‘C’ employees (Mon-Ministeriasl) hospital.
employees. (From Rs. 80/- per month to Rs. 160/-
per monthl. ' |

| | Attosted oy

et
Advocate. - Contd..
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Group ‘D7 employee3~ (Non-Minigterial) héspital

employees. ({(From Ra. 75/- per month to Re. 150/-

‘pér monthl.

iii} Group 'C’ and Group ‘D’ (Non-Ministerial) C.G.H.S.

.2!

employees. (From Rs. 70/- per month to Rs. 140/-
per monthil.

The termsvand_conditions for paymegt of Hospital
Patient Care Ailowance/?atieht. Care Allowance
wili remain the same as mentioned in this
Ministry’s letters No. Z.28015/60/87-H Dated:
25,1.1988:V'Z.ZSOISXIOZ/BB—H, Dated: 30.10.1988%;
and B. 110011/1/90-CGHS(F) Dated: 10.7.1990.

Thig issue with the approval of Ministry of

~Finance {Department of Expenditures) vide their

B.0. NO. 1278/E.III(A)}/98 Dated: 23** September,
1998, ’ :

The expenditure involved will be met but of the
budget 1 grant of concerned - hosgpitala/CGHS

organisations for theé vear 196§-99,

The 'expenditure involved will'be met out of the
budget grant of  concerned hogspitals/CGHS
organiéations for the vyear 1998-99. »
Yours faithfully,
5d/- Lal Singh
Under Secretary to the
. Government of India.

No. Z.28015/26/98-MH (H)

Contd..
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" Copy to: | | ‘
1. The Additional Director {(CGHS), Nirman Bhavan, New
\’Delhi. | ‘ '
2. Thé Medical Superintendent, Dr. Ram Monohar Lohis
.Hoapital, New Delhi.
3. The Medical Superintendent,' safdarjung Hospitel,
New Delhi. \ |
) \ *
4. The Principal and Médical Superintendent, LadY.Hardinge
Medical College and Associated Hcspitals; New Delhi.
5. The Director, Central .Institute of ?éychiatry;
: » : . A ,
Kanke, Ranchi, Bihar.
6. . The Directér, All_ India Institute of Physical
Medicine and Rehabilitation, Haiji Ali Park,
_ Mahalaxmi, Mumbai - 400034.
7. The Dirgctor, Central Leprosy Tesaching and R&search"
Institute, Tirumani, Chegalpattu, Tamil Nadu. ’
8. The Medical Superintendent, Regional Leprosy

-Training, eand - Regsearch Institute, P.0. Asksa

(Balenpore), District: Ganijam, Orrisa.

L]

The Medical Officer, Inéharge,~ Regional. Leprosy '

Training and Resgearch Institute, Lapur, Post Box

. No. 112, Raipur - 449 201 (MP).

10.

. The Director, Regioneal jLeprosy Training and

Rezearch Institute, Gouripur, Bankura, West Bengal.

™ - ' o '

. 5d/- Lal Singh
Under Secretary to the

Government of Indisa.

v

Contd..
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Copy_ to:
The Principal Secretary, (H &FW), Government of NCT of

10.
11,
12.
13.
14.
15.

16.

17.

Delhi, 5, Shemnath Marg, New Delhi/ Commissioner MCD, New
Delhi/Secy, NDMC, New Delhi. ’

The Administrator, Chandlgarh AdmlnLGtratlon, Chandigarh.

The Administrator, Andaman and Nicobor Islanda, Port

Blair

The Administrateor, Daman and Dlu, Moti daman, Daman.
‘The Administrator, UT of Lakshedeep, Favaratl via

Calicut. _

The Collector, Dadra and Nagar Haveli, Silvassa - 396230.
The Secretary, H end FW Department, Government Qf
Pondicharry, Pondicharry. o o
The Director, Lala Ram Swaroop Institute of TB and Allied
disgeases, New Delhi.

The Director, All India Institute of Medical Sciences,
New Delhi. | ‘
Ministry of Lsbour, Shram Shakti Bhawan, New Delhi.

The Director, ESIC, Kotla Road New Delhl.

Shri. R. Kumar, Under Secretary, (E.III(A), Ministry of
Finance, {(D/o. Expenditure), North Block, New Delhi.

The Secretary, Ministry of Home Affair, (UT Division),
North Block, New Delhi.

DDG (M/ADG (HA) /DDA (H) /MH Section/Leprosy  Section/ME
Section. e |

PH Section/CCD Section/ME (UG} Desk/ME (PG) Desk/CGHS
(P) /Finance Desk III. | ‘ o
PPS to Secretary/PPS to AS (H)/PS to J5 (SB)/PS to J5
(PR) . ‘
Sanction Req13tnr/6uard File.

8d/- Lesl Singh -

Aﬁmsuﬁibye Under Secretary to the
: ©
A%;T?r _ Government of India.
Adv ocale . - A ’

Contd..



= 24 =
ARNEXURE — 1IV.
[RELEVANT PORTIORNS]
No. Z.28015/41/98-H
GOVERNMENT OF INDIA
Ministry of Health and Family Welfare
Nirman Bhawen, New Delhi
‘Dated: 2°% Janusry’ 1999
To, '

(1} The Director General of Health Services,
' Nirman Bhawan, New Delhi - 110011.

(2) The Director, |
Central Government Health Scheme
‘Nirman Bhawan, New Delhi - 110011.

~

Subject: Revision of rate of Hospital Patient Care

Allowance/Patient Care Allowance.

3ir, N
1 am directed to convey the,(sanction of  the

President to revise the rate of Hospital Patient Care

Allowance payable to Group - ¢’ and ‘D’ (Non-

‘Ministerial) hospital employees and Patient Care

Allowances payable to - Group °C’ and ‘D’ © {Non-

Ministeriél) empleyees working in C.G.H.3 Dispénsarigz,'

/ . ' . . .
w.e.f. 29" December’ 1998. The reviged rates will be

a8 under -

HOSPITAL PATIENT CARE ALLOWANCES -

i} Group *C’ employees (Non-Minizteérial) working in
Central Go#ernment hospitals and ~hogpitals under
the Netional Capital Territory of Delhi and other

.- Attested by
B q0é S o, Contd..
Advocatg
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Union Territoriez. [From Rs. 160/- per month to Bs.

700/~ per month].

Group ‘D’ émpioyees (Non-Ministerial) working in
Céntral 'Government hospitéls and hqspitalé_ uﬁder;
thé.National Capital‘Térpitory,of Delhi and other
Union Territoriea. (From Rs. 150/- pei month to Rs.

'695/4 per monthl.

PATIENT CARE ALLOWANCE -

.. iii} Group ‘C’ and Group ‘D’ (Ndn-ﬁinisterial} C.G.H.S.

eméloyees working in C.G.H.S. Bispensaries.
(From Rs. 140/- per month to Rs. 690/- per
monthi. ' '

The termz and conditions for payment of Hospital
Patient Care Allowance/Patient Care Allowance
will remain the samé as mentioned in  this
Ministry's letters No. Z.28015/60/87-H Détedf 25t
January’  1988; 2.28015/102/88-H Dated: 300%™
October’ 1989: and B. 110011/%/90-CGHS (P} Dated:
10t July, 1990.

The expenditure involved will be met out of the

budget grant of concerned hospitals/CGHS
. organisations. 4
Attested DY
: ok
Advocate.

Contd..
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- ANNEXURE - V.

No. Z2.28015/24/2001-11
Government of India

Ministry of Health and
Family Welfare

LI S I Y

Nirman Bhavan, New Delhi,
Dated: the 4% February, 04

To,
The Director General of Hesmlth Services,

Nirman Bhavan, New Delhi.

Subiject: Payment of Hospital_?atient Carevhllowancé/
Patient Care Allowance to Group - 'C’ and
‘D’ (Non-Ministerial) employees working in

hospitals, dispensaries and organisations.

TXRR

Sir,

I am directed to state thap{Mihistry of Finance
had suggested to this Ministry that & clesdr cut .policy
for payment of‘Hospital Patient Care AllowancesPatient
Care Allowance to Group-j‘W?’and‘ - np {Non-Ministerial)
employees wérking in hospiﬁals, dispensaries and
organisgations be evolved. Subseguently, in consultation
with Department of Personnel and Training and Ministry
. of Finance, it wasg decided that‘in the 1light of the
Cébinet decision, on the payment of Hosgpital patient’
Care“ﬁllowance/?atient Caré Allowance, 1t may not be
appropriate to lay down the.Policy fdr Hospital Patient
Care Allowance/Patient Care "Allowance as the majof;

Para-metreg of the policy‘have already beén decided.

Attasted by 4 _ ‘
A%;fqoé I Contd..
Advocate, ' ' ' '



7“' ' ) R ) . ‘ (b\o
= 27 =

Instead, perhaps' a consolidated letter be ‘iszsued in
consultation with Dte General of Health Services to

remove all ambiguity in this regard.

Accordingly,  the following Guidélines "for
impleading Hospitsal Patient Care Allowance/Patients
Care Allowance are consolidation with Dte General of

health Servicez -

{i} ELIGIBILITY FOR HOSPITAL PATIENT CARE ALLOWANCES

-The Hospital Patient Care’ " Allowances is
admissible to all Group - “C“ and Group - “D”
(Non-Ministerial) emplovyees excluding nuraing
perzonnel # Ra. 700/- per month and Ra. 695/- per
month réspectively worﬁing,in‘General Hospitals
{those with 30 beds or mQre), -subjéct to the
Acondition'that no Night Weitage allowances and
risk Allowancez, 'if szanctioned by the Central
Government, will  be admissible  to these

enployees.

(iii ELIGIBILITY FOR PATIENT CARE ALLOWANCE -

The patient Care Allowances‘is admissible to the

- Group - “C” and “D” (Non—Ministeriql).employees
excluding nurzing personnel f Rs. &90G/- per month
working in the'health care delivery institutions/
establishments {other than hospitels) having less
than 30 beds,‘subject‘to the condition that no
'Night wWeightage Allowénce and Risk Allowasnces, if
gaanctioned by the Central ‘Goverhment, will be
admiséible to these employees (Cbpiez of this
Ministry’s Orders No. 2.28015/26/98-MH  (H},

Contd..
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dated: 28.%.1998 and Z. 28015/41/98-H. (i} Deated:
2.1.1999 are enclosed).

THE CONDITION WHICH AN ORGANISATION MUST SATISFY
BEFORE ITS EMPLOYEES CAR BE CORSIDERED FOR GRART
OF HOSPITAL PATIERT ALLOWANCE -

gnly persons iGroﬁp - i and D, Non-
Ministerial employeesg) whozse regular duties
involve "continuous and routine contract with
patients infected with communicable diseaze or
those who have to routinely hand;e, 282 their
primary duty, infected materiaelsg, instruments and
equipments which c¢an spread infgction &2 their
primapy duty mey be c¢congidered for grant of
Hospitsl Patient Care Allowances., It is furthér
clarified that HPCA =3hall not be allowed to any‘
of these categories of emplovees whose contract
with patients ¢r exposure to_infécted materials

is of an occasional nature. -

THE CONDITIONS WHICH AE DRGAHISATIOH MUST SATISFY

- BEFORE ITS EMPLOYEES CANE BE CONSIDERED FOR GRANT

OF PATIENT CARE ALLOWAKRCES -

The perzons (Group -~ “C”- and “p, Non-
Hinisterial} emplovees  whose regular dutie=
involve continucoug routine contract with patients
affected with communicable diseszes or are
handling infected materials, instruments ‘and

equipmentz2 which can aspread infection as their

primary duty wcrking in health care delivery’

institutions other than Hospitel (30 beds for -

Contd..
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Generai‘Hcgpitalf 10 béds for Super Speciélity
Hospital} may be congidered for grant of Patient
Care Allowences. PCA shall not be allowed to any
Group “C” and Grbup - “p”~ {Non—Ministerial)
eriployees whoge céntact with patients or ekposure
to infected ma;eriéls is of occasional nature.

-

 THE CLASSIFICATION OF GROUP “C” AND GROUP “D*”

CIVIL POSTS -

The classification of Group we and,Grdup - 2D~

Ac1v1l postz for the payment of Hospital Patient

Care Allowancea/Patient care Allowances =¥
notified_by Department of Personnel and Training
vide Notification No. 13012/1/98-Estt. (D),
dated: 20/04/1998 is as under - :

GROUP - “C” PQSTS -

“A Central Civil Poats carrYing B péy or =&
scale of pay with a maximum of ovér"é} 4000/~ but
leas than Rs. 9000/-.

" GROUPR - “D” POSTS -

“A Central Civil Fost carrying & pay or a

gcale of pay the maximum of whlch is Rs. 4000/ -

~or lesgs”

Department of Personnel and Tralnlng vide thelr‘

Office Memorandum No. 35034/1/97-Estt (D) (Vol.

IV) Dated: 10.02.2000 furthér'clarified'that the -
classification of -the post held by the officer
should be with reference to the scale of ray of

Contd.
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the post held .by the Government sérvant on
"regular basisz &and not with 'reference’ to the
highér pay scale granted }o the Government.
gervant under Assured Careef Progresfion“ (ACP)
"Scheme. In view of the pepartmeht pf Eersonnel
ahd Training!s -clarification, the Group we
" employees who have been grénted the pay scale of
'Grbup “B” post under the ACP scheme would
~continue to be entitled to the payment of
Hospital Patient Care Allowénce/?atient Care

Allowsances.

The Hospital Patient Care "Allowance/
Patient Care Allowance is pavaeble to Group “C”.
and Grdup “p {Non—Ministefial).employees working
in the Hoapital/Dispensaries etc. This Allowances
is not sadmigsgsible to Groﬁp fC“ and Group “D”
{Non-Minigterial) employees working. in the’
héadquartera’ Office dealing with such Healthcare
 Unit3/Dispensaries/Hospitals ag long &8s they work
there, The HPCA or PCA'will be admiésible to such
employees thy in the event of their transfer
from Headquarters to the Healthcare
'Units/Dispensaries/Héspitals and subiject to “the
condition specified in {iii} and (iv) above.

The NonQMinisterial postg will be decided
88 per the recruitment rules of the poste. Though
the -power to declare an employee as Non-
Ministerial rests with the Head of Office, this
ghould be déne only'with the prior eapproval of
the concerned administrative - Ministry in
consultation with the Department of Personnel and
Training. - | '

Contd..
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{vi) THE DATE OF ELIGIBILITY OF EACH CASE -

The grant  of Hospital  Patient Care
- Allowances/ pa;ieﬁtA.Care Allowances can .Ee'
¢considered from the datesg as notified by Ministry
‘of Health and ‘Family. Welfare. The dates of
~eligibility for payment of Hospital Patient Care'
Allowance/Patient Care Alléwance would be-
‘notified in consultation with. the Ministry of
Finance in all cases of grant of Hospital Patient
‘Care Allowance/Patient Care Allowance to the
Group “C” and Group - D7 -(Non—Ministefial)
employees in the future {(copy of this Ministry’'s
Order No. Z. 28015/60/87—H Dated:. 05/03/1890 1is
enclosed) . t ' '

These ~isguesg with the  approval of
Department of Personnel and Training viqe their
U.0. No. 239/03-Estt (AL) Dated: 20/06/2003 énq
Ministry of Finahce {Department of Expenditure)
vide their . U.0. No. 362/E.IV/03, Dated:
03/07/2003. " | - |

Yours faithfully,
Sd/- Illegible
{U.C. Nangia)
Deputy Secretary
to the Government of
' India,
Co to:

1}y The Director General of.Audit, Central Revenues,
I1.P. Estates, New Delhi. o ‘
2} The Director (CGHS), Nirman Bhavan, New Delhi.

) ~ Contd..
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\

The Additional Director (CGHS), Nirman Bhavan,

New Delhi.

The Medical Superiﬁtendent,JDr. RML Hospitél, New
Delhi, n o

The Medical Superintendent, Safdariung Hospital,
New Delhi. | ' R g
The Principal and Medical 'Supetintendent, Lady
Hardinge Medical - Cdllege-‘.and 'Aésocia;ed
Hospitals, New Delhi. S

v - Attostad by
| %b

Advocate.

Contd..

A



S.
(a)
(b}
(C)
(d}
(e}

(£).

33

"ANNEXURE - VI.

TAILORING SERVICE

Refer to Unit Part - I Order No. 154/8/2004 Dated:
16" Jul 2004.

¥With Immediate veffectf taiiorihg aervices to- the
wards/departments will be prov;déd as per the
programme abpénded below. In-charges Wards (Ward
master) Department will depogit . the cloths
requifing repair/stitching in = tailoring ‘shop

between 1300h to 1400h on the day as per schedule

and endorse the number of cloth in the. register

maintained by the tailor and sign with date and
time. They ‘will- collect the repaired/stitched
cloths the next day between 1300 hours and 1400

hours and endorse I

No wardsteQartmenté Days of the week

Med - I and Med - II . Monday

' Surg - 1 énd Surq'— II o - 'Tuesday
Peay and Skin Ward - | - . Wednesdavy
Fam - 1 and Fam —4II Thu:sday
Eye, ENT, JC0s, ICU Ward and )
, o : ' Friday
aT ,

Lab, MI Room, X-Ray,
Physziotherapy, Main Office, Saturday

" and other departments

Attested by
53 0ok , ,
Advocate, ‘ : o Contd..
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ANNEXURE - VII.

7(1}/72000/D (Med)

Go?ernment of India.

Ministry of Defence.
New Delhi, dated: 17" November’ 2005

“

-To,

The chief of the Army Staff,
The Chief of the Naval Staff,
The Chief of the Air Staff,
DGMS | -
Subiject: Grant of Hospiﬁal Patient Cére:.ﬁllowance
(HPCA) /Patient  Care Allowance. (BCA) to
Group ‘C’ énd D’ (Non Ministerial)
emplovees of ‘ihe Armed forces Hogpitals
" /Medical Establishments.
Sir,

I am directed to refer to.the Government of
India, Ministry.of Health and Family Welfare’s letter
No. 2.28015/24/2091—3"Da:ed: -4 February’ - 2004 and
05?05/2005 (Copies enclosgsed), or the above mentioned
subject and to state that the Pregident ig pleased to
extend the provisions of these Aletters only to the
eligible Group ‘C’ and Group ik {Non—Ministerial}
employees of Armed Forces 'ﬁospitalsfMédicél
Establishments with effect from 08/11,/1995 i.e. (the
date from which the HPCA was introduced to AMC units
subject to proviszions of Para - 5 of this iettér. This
ratez applicable for HPCA/PFCA shall be as under -

“

Attestad by
gl'- 06 .
Advocaie. . ' o . Contd..
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Hosbital Patient Care Allowance IHPCA)

w.e.f. w.e.f. w.e.f
08.11.95 01.08.97  29.12.98
i) G:ohp oo Rs. 80 pm Rs. 160pm - Rs 700 pm
employees (Non- ‘
‘ Ministeriel)
‘working in Armed
- Forces Hospitals ;
ii}) Greup ‘D7 - Rs. 75 pm Rs. 150 pm Bs. 695 pm

emplovees {(Non-
Ministerigl}
working in Armed
Forces Hbépitais

Patient Care Allowance {PCA}

iii) Group ‘C’ and ‘D’ Rs 70pm Rz 140 pm  Rs 690 pm
' (non-Ministerial) | | |
~ employees working
in Medical Esstet.

3. Based on the ebhove quidelihes; categéries of
Group ‘C’ and Group ‘D’ employees as . per Appendix to
this letter will be eligible for grant of HPCA/PCA.
'These eMployees when posted ﬁo the Headquarters Office -
dealing with- =uch Hospltala/Medlcal establlshments will
ceaae to be eligible for HPCA/PCA

4. The =supersedes GOI Min of Def letter HNo. .
32152/Carrier/DGMS-3 (B) /3166/95D (Med} *  Dated: gt
November’ 1995 and corrigendum issued vide letter No:
32152/563p/§CA/0@ME-3(&}klaeazgv/o (Med)} Dated: 20%"

" Contd.
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"Jun’ 97, The payment of HPCA/PCA made to certain
categoriez of employees vide these orders or ’in
- pursusnce of various court dlrectlon° would be adjusted

while calculating the payment of arrears.

5. Groﬁp Cf and YD7 (Non-Minisierial)'employees
working in Armed Forces anpitals and Medical
Establishments who till now are not 'in receipt of HPCA/
‘PCA under the provisions of the Government letter
dated: 0871171995 referred to above,. but ibegame
eligible for the same on the basgis of this letter, will
gEt the benefit from the date of issue of thié letter,

6. The expendlture 1nvolved will be met out cm

the ‘Pay and Allowancns” ‘Heads of respectlve serv1ces

7. This issues with +the  concurrence of the

Defence anance vide their ID No. 133/PD/0S5 Dated; 17t
November’ 2005. ' LS

. - Yours faithfully,
| Sd/- R.C. Rathuri
- S 17/11/2005" |
- Under Secretary to the
Government of India.

‘Copy to: . . -
' Defence (Finance) (AG/PFD}, CGDA'

DGMS " (Army), DGMS (Navy}, DGMS (Rir)

CsDA (Army), CDA (Navy), CDA (Air Force),

D (Civ)

Contd..
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Appendix to GOI letter No. 7(1}/2000/
D/Mad/Dated: 17" November’ 2005

Categories of Group ‘C’' and Group ‘D’ (Non-Ministerial)

Employvees eligible for grant of‘HPCA/PCA

1

I} Hospitels/Medicel Esteblishments in Army

'

51. No. o Categories

1. Ward Sahaviksa

2. ‘Safaiwala/SafaiQali
3. o . Washerman ‘
4. - Barber

5. . Female Attendents
6. Cook

7. ¥Ward Boys

IT. Hospitals/Medical Establishments in Navy

S§1. HNo. , . ~ Categories

Ward Sahayika
Safaiwala/Safaiwali

]

YWasherman

Barber _
Medical.httendent

Dresser
Aysah
Ward Lady/Boy Hospital

Masalchi

Contd..
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1.
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Hospitals/Medical Establishments in Air Fofce

Categories

Lady Attendent
Safaiwala/Safaiwali
Washerman o
Barber

Cook

Mess .Waiter
~Mate:‘Carrief'
¥ezher Up

Leskar/Laskar Tindal.

Attested by ‘
_ > “%
Advoscate:

Contd..
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ANNEXURE - VIII.

No. 23084772, Dte Gen of Medical Services (Army)
| | "Adjutant General’s Branch

Army Headquarters ' .
‘L7 "Block, New Delhi - 110001

B/32152/HPCA/DGMS-3B 22°% November’ 2005

HO Southern Command (Med) Pune

HO Eastern tommand {Med)} Kolkata

HO Western Command {Med) Chandimandir i
HQ Northern Command (Med) C/o. 56 APO
HO Central Command {Med) Lucknow

HO South Western Command (Med)

Grant' of Hospital Patient Care Allowance

{HPCA) /Patient Care'AllowanCE {PCA)'to Group ‘C’
and ‘D’ (Non Ministerial) employees of the Armed

‘Forces Hospitels/Medical Establighments.

.- Vide Min;stry of Defence letter No.
32152/Career/DGMS-3(B)/3168/93/D (Med) Dated: 08 Nov;v
1695, Hospitai’Patients’ Caré Allowance was sanctioned
to Group ‘C’ and ‘D’ (Non-Ministerial) employees in AMC.
units @ Ra. BO/- pm and Ra. 75/- pm'tespéctively and
vide corrigendum No. PC to MF No. 32152/Hosp PCA/DGMS-
" 3(B)/ 1568/97/D {(Med) Dated: 20 Jun 1997 details of all
categories (21 categories) of Groﬁpi‘C' and ‘DY which

were entitled for the said allewances, was given.

2. | Thé said rate was enhénced to Rs.,iGO pm
and Rs. 150 pm wef 01 Aug 1007 and Rs. 700 pm and 695
pm wef 29 Dec 1998 for the ‘similar categories of
employees working in hospitals under the Ministry of

v Attested by Contd..
. 716 4 . T . . ’
y A%gﬁaq | . | v

Advocate.
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Health. A number of petitions were filed by the
employees of AMC Units in different Courtes for grant of

enhanced HPCA at par with the employees3 working in the

'Civil Hosp;tals. In & number of Cases, base on Court

directions enhanced HPCA~ha§ already been granted to-
certain petitioners,

.

3. . Separately, we. had taken'up a case with
the Ministry of Defence for extending the benefits of
enhanced HPCA to all the eligible~Group ‘C’ and Group -

‘D’ employees of AMC ”Uni;s. The whole' igsue wssg.

examined by the Government and in order to have uniform
rates - of HPCA/PCA revised parameters for-.grant of
HECA/PCA ‘to- the” eligible ,categofiea of employees
work;hg in various hospitals/organisations under
GCVernment 0f India were issued vide Ministry ofAHealth
letter No. Z.28015/24/2001-H Dated: 04 Feb.2Q04. Based
on these'parameters a consolidated cage wag teken up by
the O/o. DGAFMS for grant of enhanced HPCA/PCA to the

eligible employeea in AMC unlts

4, - The matter was examined by Mlnlstry of
Defence in consultation: wlth Mlnletry of Flnance.andA
Government order No. 7(1)/?OOO/D {Med) dated: 17t Nov ,

2005 has been issued granting the revised ‘rates of

_HPCA/PCA' to the eligible Group “C’ and ‘D’ {Non-

Mihisterial) emplovees of Armed forces  Hospitals/
Medical 'vEstablishments with retrospective . effect

' subject 'to certain conditions. A c¢copy o©of <the said
- Government Order HNo. 7{1)/2000/D (Med) dated: 17 Nov

2005 is enclosed herewith for your information and
further dissemination to all the wunitsz under vyour
command. It may please be noted that -

Contd..



(8} = | Y.e.f. 17°" November’ 2005, HPCA/PCA is
entitled to oenly those categories, whlch have
upec1f1cally been mentloned in the appendix to the
uald Government letter. The payment of HPCA to the
other categories whlch are not included in the
appendix should be discoﬁtinued w:e.f. 17 Nov’
2005. | '

~

(b) : The eligible employees as per the
appendix are entitled to the payment,iof‘Aarrears
w.e.f. the dates mentioned in the .Government
letter. The payments already made based on certain

Court directions are rejquired to_be ad3u=t°d while
calculating the &srrears.

(c) ' All the Headsz of the units may be
“directed -to brief the employees about this letter
while holding Quarterly Welfare Meetings.

{d) Wherever Court cases on the issue are
pending, the units may be dir ected to take
1mmedlate .nheceszsary autlon to brlef the Government
~counsel to appraigse the Hon‘ble Court about theée

. contenta of this Government letter for appropriate -

dlsposal of the case.

Enclosure: As above.

Sd/- K.L. Vobra

Attested DY ‘ ' .
~ ob . . Dir MD (Civ}

Advocate. for DGMS (Army.

Contd..



